
2971 Papers laid AUGUST 29, 1968 Comm. on Petitions 2972 
Minutes, Report Evidence. 

in Notification No. 2480-B/XXX· 
IlI-II-125-62 dated the 23rd April. 
1968_ 
(ii) A statement showing reasons 

for delay in laying the above notifi-
cations_ 

[PJaced in Library. Su No. LT-
1945/68.] 

(2) A copy of the Certified Accounts 
of the National Cooperative Deve-
lopment Corporation. New Delhi for 
the year 1966-67 along with the Audit 
Report thereon. under sub-section 
(4) of section 17 of the National Co-
operative Development Corporation 
Act. 1962. [Placed in Libmry. Sa 
No. LT-I946/68.] 

GOVE~'1MENT RESOLUTION re: REPORT 
OF THE NATIONAL COAL DEVELOP-

ME:-', CORPORATION CO~f~rITTEE 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL. MIN-
ES AND METALS (SHRI P. C. 
SETHI): I beg to lay on the Table 
a copy of Government Resolution 
(Hindi and English versions) No. 
C2-8(7)/67-Pt. published in Gazette 
of India dated the 17th August. 1968, 
extending the period for submission 
of the final Report of the National 
Coal Development Corporation Com-
mittee. [Placed in Library. See :\!oJ. 
L T-J947 /68.] 

AN:-1UAL REPORT OF THE L'lD1AN CEN' 
TR.U. JUTE COMMITTEE FOR 1965-66 

ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOP!'.fENT AND COOPERATION 
(5HRI ANNASAHIB SHINDE): 
I beg to lay on the Table:-

(1) (i) A copy of the Annual Re-
port of the Indian Central Jute 
Committee for the year 1965-66. 

(ii) A statement showing rcallOns 
for delay in laying the above Re-
port. [Placed in Libr~1)·. S~l' 1'0. 
LT-194!:lj68.] -

(2) A copy .:ach of the following 
Notification~ under sub-section (6) 

of section 3 of the Essential Com· 
modities Act, 1955:-

(i) G.S.R. 1487 published in Gaz-
ette of India dated the 13th 
August, 1968. 

(ii) The West Bengal Rice (Move-
ment Control) Second Amend-
ment Order, 1968, published 
in Notification No. G.S.R. 
1547 in Gazette of India dated 
the 20th August, 1968. [Placed 
in Library. See No. LT-1948/ 
68·1 

(3) (i) A copy of the U.P. Krishi Ut-
padan Mandi Niyamavali 
{Amendment) Rules, 1968 
(Hindi and English yersions) 
published in Notification No. 
H-I086/XIIB-I073/68 in Uttar 
Pradesh Gazette dated the 8th 
April. 1968. under subsection 
(3) of section 40 of the Uttar 
Pradesh Krishi Utpadan Mandi 
Adhiniyam, 1964, read with 
clause (c)(iv) of the Proclama-
tion dated the 2,)th Februarv, 
1968, as varied by Proclama-
tion dated the 15th April, 
1968, issued bv the President 
m relation to the State of Ut-
tar Pradesh. 

(ii) A statement showing reasons 
for delay in laying the 'above 
Notifications. [Placed in. Lib-
rary. See ~o. LT-1948/68.] 

NOTIFICATlO"l UNDER REPRESENTATION 
OF THE PEOPLE ACT 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LAW (SHRI 
M. YUNUS SALEEM): I beg to lay 
on the Table a copy of Notification 
No. 5.0. 2746 published in Gazette 
of India dated the 30th July. 1968. 
under sub-section (2) of section 9 of 
the Representation of the People Act. 
1950. IPlaced in Library. See No. 
LT-1949/68.J • 

COM~HTTEE ON PETITIONS 
MI:-1U"IT.l; 

SHRI S. c.. SAMA'ITA (Tam-
luk): I beg to lay on the Table 
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Minutes of the Twenty-sixth to Thir-
ty-sixth sittings of the Committee on 

-,petitions. 

12-12 HRS. 

MESSAGES FROM RAJYA SABHA 
SECRETARY: Sir. I have to re-

port the following messages received 
'from the Secretary of Rajya Sabha:-

(i) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in the 
-Rajya Sabha. I am directed to 
return herewith the Bihar Ap-
propriation Bill. 1968. which 
was passed by the Lok Sabha 
at its sitting held on the 26th 
August. 1968. and transmitted 
to the Rajya Sabha for its 
recommendations and to state 

4' that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said 
Bill." 

(ii) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha. I am directed 
to return herewith the Appro-
priation (No.3) Bill. 1968. 
which was passed by the Lok 
Sabha at its sitting held on 
the 26th August. 1968. and 
transmitted to the Rajya Sabha 
fot its recommendations and 
to state that this House has 110 
recommendations to make to 
the Lok Sabha in regard to 
the said Bill." 

(iii) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha. I am directed 
to return herewith the Appro-
priation (No.4) Bill. 1968. 
which was passed by the Lok 
Sabha at its sitting held on 
the 26th August. 1968. and 
transmitted to the Rajya Sa-
bha for its recommendations 
and to state that this House 
has no recommendations to 
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make to the Lok Sabha in 
regard to the said Bill." . 

(iv) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business ·in 
the Rajya Sabha. I am directed 
to return herewith the Uttar 
Pradesh Approl?riation (No.3) 
Bill. 1968. which was passed 
by the Lok Sabha at its sitting 
held on the 27th August. 1968. 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in 
regard to the said Bill." 

COMMITTEE ON PETITIONS 
THIRD REPORT 

SHRI S. C. SAMANT A: I beg to 
present the Third Report of the 
Committee on petitions. 

I EVIDENCE 

SHRI S. C. SAMANT A: I beg to 
lay on the Table a copy of the Evi-
dence given before the Committee on 
Petitions. 
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MR. SPEAKER: They have heard 
it. I should like them to place it in 
time. 


